
0769 Written Antv/en 20 DECEMBER 1957 Written Annoen

Property Returns
*118. Shri Jholan Slabs: WiU the 

Minister of Home Affair* be pleased 
to state:

(a) whether the provision for ob­
taining periodical returns of movable 
and immovable property from Gov­
ernment servants under the Central 
Civil Services (Conduct) Rules has 
proved effective; and

Cb) if so, in which respect’

The Minister of State in the Minis­
try of Home Affairs (Shri Datar):
(a) and (b). Central Government 
servants Class I and Class II have to 
submit annual returns of immovable 
property owned, inherited, or held by 
them or by any member of their family 
or any other person. Similar returns 
taave not been prescribed for movable 
property.

Annual returns of immovable pro­
perty indicate whether the officer’s 
possessions, show marked variations 
from year to year and whether he has 
made purchases which are not com- 
mon.uirato with his known sources of 
income This information is useful for 
vigilance work

Oil Deposits In Kashmir
tlSS. Shri Rameshwar Tantia: Will 

the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact thai to the 
South-West of Nichoma m Kashmir 
there is a volcanic tract called 
"Svyam";

(b) if so, whether any investigation 
has been carried out recently to fij.d 
out the cause of the flames coming out 
o f it; and

(c) whether there is any possibility 
of the existence of oil in that area?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) The name
“Suyam” refers to a nalla which 
appears to have derived its name from 
the burnt outcrop of lignite near 
Nichoma. Although ancient volcanic 
locks (Punjab trap) occur In the area

there is no relation between the two 
phenomena.

(b) Recent investigations m this area 
confirm the earlier geological observa­
tion that the cause of fire, reported to 
be emanating from Assures in this 
area, is due to spontaneous combustion 
or surface flres of dry grass and leaves 
started by human agency.

(c) Considering the geology of the 
area the existence of oil is not sus­
pected
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UntoochabUity
2138. Shri Siddlah: Will the Minis­

ter of Home Affairs be pleased to
sta'ce:

(a) whether the non-official organi­
sations which are aided by Govern­
ment to eradicate untouchability fa 
the country are submitting their pro* 
gress reports regularly; and

(b) if so, whether copies of the pro­
gress reports for the years 1955-56 and
1956-57 will be laid on the Table?
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The Minister of State la the Minis­
try of Hone Affairs (Shri Datar):
(a) Only four non-official organisa­
tions vt*. (1) The Bhartiya Depressed 
Classes League, (2) The All India 
Harijan Sevak Sangh, (3) Iswar Saran 
Ashram, Allahabad, and (4) The Ser­
vants of Indian Depressed Classes 
Society are receiving direct Central 
grants for the removal of untouch- 
ability in the country. All these or­
ganisations are submitting their pro­
gress reports regularly

(b) Copies of the progress reports 
received from these organisations for 
the years 1955-56 and 1956-57 are laid 
on the Table of the Lok Sabha 
[Placed in Library See No. LT-473| 
57]

Ryots of Sandur

2139 Shri Slddananjappa: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether a petition was submit­
ted to the Minister of State m the 
Ministry of Home Affairs by the Ryota 
of Sandur, Mysore State, during his 
visit to that place in the early part of 
October, 1956; and

(b) if so, the action taken thereon?

The Minister of State In the Minis­
try of Home Affairs (Shri Datar):
(a) Yes.

(b) No action was taken as the sub­
ject matter of the petition lay entirely 
within the purview of the State Gov­
ernment

Financial Assistance of Belief Opera­
tion In Drought Affected Areas In 

Orissa

2149. Shri Mahanty: WiU the Minis­
ter of Finance be pleased to state whe­
ther Government have granted any 
loans and other financial assistance to 
the State Government of Orissa, foi 
taking up measures for relief opera* 
tions and tor granting taccavi loan* 
and other assistance to the people In 
the draught affected anas?

The Minister of Finance (Shri T. T. 
Krishnamacharl): No assistance has
so far been given to Orissa for drought 
relief operations during the current 
year.

DEATH OF SHRI LINGARAJ 
MISHRA

Mr. Speaker: I have to inform the 
House of the sad demise of Shri Linga- 
raj Mishra, who died on Wednesday 
m Orissa.

Shri Mishra was a Member of toe 
Provisional Parliament and the First 
Lok Sablia. He was also a sitting 
Member of Rajya Sabha.

Shri Mishra was a well-known pub­
lic worker and journalist He was also 
Minister of Education and Health in 
Orissa from 1946 to 1951.

I am sure the House will join with 
me in conveying our condolences to 
the family of Shri Mishra. The House 
may kindly stand in silence for n 
minute to express its sorrow.
(Hon Members then stood tn stlenc* 

for a mmute )
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The Deputy Minister of Education 
and Scientific Research (Shri M. M. 
Daa): Sir, I beg to lay on the Table 
under sub-section (1) of Section 29 
of the Indian Institute of Technology 
(Kharagpur) Act, 1956, a copy of the 
First Statute of the Indian Institute of 
Technology Kharagpur. [Placed in 
Library. See No. LT-466/57]

D e c l a r a t io n  or E x z m f t x o n  m m
VNon Registration or Teuuatma 

Act

Ih i Minister of 8tate in the Minis­
try of Home Affairs (Shri Datar): 
Sir, I beg to lay on the Table, under 
Section d of the Registration of 
Foreigners Act, 1939, a copy of each




